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(iii) it will take necessary steps for
promotion of marketing activi-
ties by way of grant of equip-
ment, loans and advances to
fishermen and their organisa-
tions, and

(iv) it may also undertake foreign
collaborations for catching, pro.
cessing and export of fish,
manufacture of marine engines,
trawlers and other fishing
equipment

(¢) The Corporation may undertake
fishing  operations in the entire
coastal arcas either independently or
in collaboration with State Govern-
ments and other parties.

(d) The authorised capital of the
Corporation is Rs. 5 crores and the
present issued capita] is Ry 60 lakhs.
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Election Expenses

Shri Lahtan Chaudhry:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Bhanu Prakash Singh:
Shri Bagri: .

Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Vishram Prasad:

Shri Narayan Reddy:

Shri Yashpal Singh:

Shri Madhu Limaye:

Shri Vishwa Nath Pandey:
Shrimati Ramdulari Sinha:

Will the Minister of Law be pleased
to state:

*14.

(a) whether it is a fact that the
Election Commission has finalised pro-
posals on curbs on election expenses;

(b) if so, the broad details thereof:

(c) whether these proposals have
been accepted by Government; and

(d) if not, the reasons therefor?
The Ministey of Law (Shrl G. S.
Pathak): (a) and (b). Yes, Sir; the

principal  proposals of the Election
Commission on  election expenses





